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CENTRAL A3MINISTnATIV( TIUNAL 
CALcU1TAzNCH 

N.iO.A.63 of 156 

I 	 aat. of Order  

Present ; Hvn'Ile t!Ir.Justjcs S.N.fljck, ViceChairman, 

Hsn'Ile Mr.I.P.Sinqhi Administrative PInIr. 

S1EE •AS 

Vs. 

U N I ON OF IN IA & ORS. 

for the applicant s P1r,,K.P.Karan, counsel, 

for the respondents ; I.C.Sama1Ier. counsel. 

S.N.11ick, i/C, 

we have heard the li.couns.l appearing for I.th the parties. 

After hearing Seth the ii • c.un eel and after peru einq the ma teria l 

on record and the departmental records preluced befere us' 

We as of the view that the application can I. disposed of at 

the very staie of admission. 

In this O.A. the applicant has prayed for a direction upon 

the respondent—au thorities induncting them from recovering any 

quarter rent from his pay  with a further direction uon them to 

refund the amount of house rent recovered from him in respect of 

the quarters allotted to him and to allow him to lrai hau'. runt 

allowance as permissible under the rules. 

In the reply the stand taken by the respen.d.nt,.uthsrities 

is that the applicant was never alletel a quartersfr Ahich any 
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hsuse rent was let,cq fr.m hs 

4. The departntaj recer.5  ha,1 

	

ref erence 	 •'uced •eP.rek3  te the lea tmen taJ rec.rl5 	 LJith 
, jt Is umjt ted by ir • c. 

Samalder, 
id.C$LJflSC1 

aearjnq far the res$efll.nts, that due t o  
to the a 

rent aijewance 	
,m, ua PP li, 	 nt 'iv.,, fr. 	

to rOruary, 13 and this was suie$qu.fltjy rectified 
and the a1icant receivU f.25o/.. 

	

taja rd 5 th 
I Is arr.arh.,5e rent alj.wa,ce an 19.8.199 	11 

4 as Icr aoqJajt01 rail produced lef Sr. u. i aears therefrum that 
the ap1jcant received the saila ii  

mnt 	the said dat. after lUttin his LTI. 

50 Admltt.siy, the applicant is n.e,, snjeyinq the heuse ran 

	

sIa5jg if his claim that ajjaance an 	i 	 t quarter rent 

ghs that such t 	 w was  receverad 	am him, A5 there is nsthina 

quarter was 	 en t l we are if the view that the aplicati 	is 

and deem net require 	y  ceneileratien. dcviii if any men 	

crIer is male a5 ta cet. 6. The ap licatisn 15 13
/  

(5Lllick) 
Adrninistativeffie 	 lice- Chairman 

n.e. 
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